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CENTRAL ADMINISTRATIVE TRIBUNAL 
KOLKATA BENCH to

Date of Order. M-OA 350/00165/2020

Coram: Hon'ble Ms. Bidisha Banerjee, Judicial Member
Hon'ble Dr. Nandita Chatterjee, Administrative Member

Shri Bipul Shil,
Son of Shri Binod Shil,
Aged about 39 years, 
residing at 1/3B, Sanghati Colony, 
Kolkata 700092
And working to the post of Postman 
in the office of Regent Park Post Office 
under the South Kolkata Division, 
Kolkata-700040.

Applicant

Vrs.

1. Union of India,
Service through the Secretary, 
Government of India,
Ministry of Communication & 
Information Technology, 
Department of Posts,
20, Sanchar Bhawan, Ashoka Road, 
New Delhi -110001.

2. The Chief Post Master General, 
West Bengal Circle,
South Bengal Region,
Yogayog Bhawan,
C.R. Avenue,
Kolkata-700012.

3. The Post Master General, 
Kolkata Region,
Yogayog Bhawan,
Kolkata - 700012.

4. The ADPS Head Quarter (CPLO), 
West Bengal Circle,
Yogayog Bhawan,
Kolkata-700012.

5. The Senior Superintendent of Post Offices,
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South Kolkata Division, 
Sarat Bose Road, 
Kolkata - 700049.

6. The Assistant Superintendent of Post Offices, 
South Kolkata 2nd Sub-Division,
Kolkata-700053.

"l. Respondents/>T
i

For the Applicant(s): Mr. P.C.Das & Ms. T.Maity, Counsel

For the Respondent(s): Mr. P.N.Sharma, Counsel

ORDER

Bidisha Baneriee, Member (J):

The applicant, an OBC candidate, serving as Postman in Regent Park Post

Office under South Kolkata Division, had participated in a Limited Departmental

Competitive Examination (LDCE) for appointment as Postal Assistant in terms of

notification dated 05.08.2019 issued by the Chief Post Master General, West

Bengal Circle. The applicant has claimed that although he answered the questions

correctly in Paper-1 and II and had qualified to appear in Paper-Ill, he was

debarred as such on the ground that his Paper-i and II was not evaluated due to

defective filling up of OMR sheets. Being aggrieved he preferred this O.A. to allow

him to appear at the DEST (Paper-Ill) of West Bengal LGO Examination scheduled

to be held on 09.02.2020 and sought for the following reliefs:

"8.a) To pass and appropriate order directing upon the respondent 
authority to include the name of the present applicant in the list of 
qualified candidates eligible to appear in DEST (Paper III) of West 
Bengal ~ LGO Exam - 15.09.2019 issued on 29.01.2020 being 
Annexure A-9 of this original application and further direct the 
respondent to incorporate the name of the applicant in the said list 
and to allow him to appear in DEST (Paper III) of West Bengal - LGO 
Exam - 15.09.2019 which is going to be held on 09th February, 2020
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onwards in terms of the answers given by the applicant in terms of 
Annexure A-6 and A-7 of this original application wherefrom it will 
be found that the applicant has scored more than 85 Marks in both 

Paper I and Paper II and he is eligible to appear in DEST (Paper ill) of 
West Bengal - LGO Exam - 15.09.2019 for the post of Postal 
Assistant;

The respondents be directed to publish the Marks obtained 
by the applicant in Paper I and Paper II in respect of said 
examination being Annexure A-6 and A-7 of this original application 
before this Hon'bie Tribunal and after issuing such Marks, the 
respondents be directed to include the name of the applicant in list 
of qualified candidates eligible to appear in DEST (Paper III) of West 
Bengal - LGO Exam - 15.09.2019 issued on 29.01.2020 being 

Annexure A-9 of this original application and to allow him to appear 
in DEST (Paper III) of West Bengal - LGO Exam -15.09.2019 which is 
going to be held on 09th February, 2020 onwards so that the 

successful candidate cannot be deprived in respect of his legitimate 
claim for appearing in DEST (Paper III) of West Bengal - LGO Exam - 

15.09.2019 for appointment to the post of Postal Assistant;

b)

c) The respondents be directed to bring all the records of this 

selection process in respect of the applicant before this Hon'bie 
Tribunal so that conscionable justice may be administered;"

By an order dated 07.02.2020, this Tribunal had allowed the applicant to sit2.

for Paper-Ill examination scheduled for 09.02.2020, subject to adjudication of his

right to get Paper-1 and II evaluated. Pursuant thereto, the applicant was allowed

to sit for the examination whereafter, by an order dated 14.08.2020 with the

consent of the parties, the result of the applicant was directed to be published

within four weeks and a report to that effect to be filed before the Bench on the

next date, i.e. before 07.10.2020. In compliance to the directions, it has been

intimated from the office of the Chief Post Master General to the Ld. Counsel for

the respondents and the Court Officer of this Bench that Paper-l of the applicant

could not be evaluated by Machine/Software due to the wrong

selection/darkening of bubble of series of question booklet.

L
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However, in regard to Paper-ll and 111, the same has been evaluated as

under:

In ohcfJiciKe in ibc on.k“r pusscd by Hon'bk1 CAT (Knlkai;! Bench).cm 14.08.2020 m 
MA no. .^!>:Tv;:2020 ;,risinii mil of OA m't. 350;165/2020 filed by Sri Bipnl Shi). 
Po^iman uiuier Suiiih Kolkata l)n. ihc murks nbuiined by the cimclidatc in I’iijXT-I. Paper- 
JJ and Paper-Ill nJ'ibe I.imiled Dcpanmental Conipeliiivc irAaminaiion for recniiiiucnt lo 
die cadre of Postal assistant/Sordim Assistant from l)ostnntn/Mailg.aard &. MTS held 
15.09.2019 auainsi the vacancy year 2015-16 to 2019. are furnished below.

on

I Marks obtained infMarks obtained in 
j Papcr-U____
I Pull niarks=50 
! Marks obtained: 23 Marks

Marks obtained in Paper-!
Paper-Ill___
Full marks^S

i ..._r
i ITill marks:-;IO{)
| Marks obtained' Not evaluated 
; The OMR ofi’aper-l oflhe peiitiuiier was 

not e\aiiii‘iai by the uiiiehinetsofiwtire)
1 due in wrong selcdion/darkening oflhe I 
; bubble of'Series-fm' Qucstitm Booklet' |

i obiamed=24.72

____ J

This is issued in compliance with the order passed by (he Horrible CAT (Kolkata 
Bench) on U.M.2020 in the above MA received on 03.09.2020 from the Advocate oflhe 
petitioner.

This is also issued with the approval of Head of the Circle.
-"^ve

M)
OA) the Chief PMCjMMb Circle 

KolLmi-12

The respondents have also produced the OMR of Paper-1 and, at hearing, 

Ld. Counsel for the respondents would submit that the said paper could not be

3.

evaluated because of some overwriting in the roll number.

Ld. Counsel for the applicant would strenuously urge that the darkening of4.

the circles in the roll number area was absolutely in order. However, he admitted

overwriting in the roll number. Ld. Counsel for the applicant would submit that 

the authorities ought not to have rejected the Paper on flimsy ground of

overwriting in the answers etc.

Ld. Counsel for the respondents was directed to bring the instructions for 

the candidates appearing in the said selection about their papers likely to be

5.
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overwriting iifthe rdll numbers in the OMR sheets.

record any such

cancelled in the event of some

for the respondents has failed to bring onLd. Counsel

instructions.

Ld. Counsels were heard and records were perused.6.

Our revelation

A/6 to the O.A. contains the instructions to the candidates 

the selection, to carefully go through before commencing

extracted verbatim herein

(0 Annexure-

appearing at 

writing on the booklet. The instructions are

below for clarity:

Invigiluor's bgnslure 
fnfltiS 3? ?«T!4R__

CmdiiiiJc’s signature 
oTOlff %

) READ THE. FOLLOWING INSTRUCTIOKS" CAREFULLY DEI-'ORL
I WRITING ANYTHING ON 11US BOOKLET. ALSO GO THROUGH 
' THE INSTRUCTIONS GIVEN ON THE LAST PAGE OF OMR SHEET <

1. .Piper*! conialiai.100 objective questions Before commencing to
mwtr..:check' thit ithe .question Booklet bos all the 100 obejelive 
qutsticrni‘'Furtber' cheek that you have been distnbuied conect 
hcoOct and/oo.eny other shortcoming in It If there is any 
shortcoming intimtts the time to your room invigilator and have it 
corrected. No complaint in this regard shall he eutenatined at Itiicr 
stage.

WRKjrtt TO <l>t Vctt

ftefi t ^ ^ t i ^
Q5>T 4 5rt| BTtfl ^1 tjtf^ ^ (TO gRrW e! P ^ if M kft

f5ictii‘tr|tiTgi5it4^rarIR:4l4TI'jii3‘illI!
: ’. This is an objective type lest in which each objective question is

followed by four options (A) to (D). Your task is to cliotisc the 
j j cofretlroat response and mark your response in die OMR Answer 
I Sheer only as per the instructions given and NOT in the Question 

Booklet

Tit l<5i TCJTT37 fo-S* 4 tTTtW % I feTi' 4!^ 3V ^ 14 CTfe (A) ^ (D) (1® TO
’JTrl^a GtRfvd11 Jfi4> tetRifiJI'-flTtRt 4.W. ■WT.TtR 
05 5|Tdi) Pljqi ^ di^TR I BM 5^9)1 it R cm!!i

5. Use.Bluc/Black Ball Point.Pea tor Dliiog boxes ou the OMit
Answer Sheet The ovals on the OMB Answer Sheet ire to be 
completely filled by Bfoe/BIsek Bill Point Pen.

W.ipt. m. TtR 9TO 4 V4 »/gRt t

v!fi
DO NOT scribble; do no rough work or do not mite cjiy stray marks or
the Answer Sheet DO NOT wrinkle or fold or staple die OMR Sheet.
Use of Calculators, Slide rules. Mobiles, calculator watches or aw

1 such devices and/any other scudy/refetencc material is NOT allcnvcJ 
inside the examination hall Do not bring these articles to the 
examination hall, _______
Rough Work is to be done in the blank space provided in the Question
Booklet, not on the OMR Answer Sheet. No other paper will be 
allowetl/provided for rough work.
The Question Booklet-will be in four series (A B, C-cod D). You 
must write conect Question Booklet Scries on.your OMR sheet. The 
candidate will be solely responsible to quote the correct Question 
Booklet Series ou the OMR Sheet wltbout which OMR Sheet will 
not be tvirluitud under any cireumttince.__________________
•Rcium the original OMR Answer Sheet to the ‘ invigilator on
completion of the test. Do not take this Question Booklet or any part 
.thereof or OMR Answer Sheet outside the cxeminaliyn hall during Die 
course of the examination. Doing so is aimnishablc offence.

4. q? r in rtb qrrt 4 9 f-«r Ml rw mn dins cmpjWWWi
’-nefyew. rar-jef-hn. TR-tjci, 
ftui; ti! OfaiiRi/qM Ml Jflfe wftrfly

s. L1C

\6- to uTpi .qRcran 4 M v.'lsirfiwiBfl 14n ttri 4K 4.^.3117. ttr qf4n tt
4^ 94 ••rtfit i M dm qRtR tt ?t5 M 4 df^iifn ^ |

7. CK3i«RR(Al3.C,rufoD)gRijgcn3llTf5fflll dtiqsf aft.IRT, JUT >RRql^Tqf
q*; ijfei tfsefi feirn t'l «r if w ^fSroi tfarar 

qtr dwif tot} Msr ^it, fan 4.ipi. s(R w ^ 
qftiMl i[ TjetriaR M uifarri1

R 4)611 4 TfTTel 97 Tlfltt Wlnt TfR-jltcvc'i 4 tjcl ORf q4sj9f 4 9FR19R 
4m % 9h'-l, 38 aiwcril qr Ffa MF1 W9f 4.1JR. 3fR. TtR tffScbl 4 
4e(i 9f« ^ ?i^ p«afifci 1wny 11

9. Uuu you mark only
•than one answer is given by you for any qucsiion, the same will not be 
f.aluatei Cuttm^Overwriting the answers is not allowed i-urthef, 
question paper is in Hindi/EngJish/locai langunge (si. In naui of any 

I variation ta translated Hlndi/IocaLvcrsiou, Enqlivh vei-siou will bt 
liken is final for evaluation nurnoies.

Tike answer for eacli quesriorv If more K'T'BakTBlvtqq^nqaTijlTcR^bTcnrti tMorRrartrar<nvrtwan
" '' ‘ ^ 5» 99

ItAoifcalrWfa VRfi j? $1 dfTTlfaf Mwpftu TRWTOI ^ fa4 Tft firaeiT 
Tf4 9T •j.r'tiqi-t Tpftiq dfa4 flWxW 4 dfirlll HHi u||(Jill|

.10 ITIOWTO ANSWERT1 IE QUESTION :■ ”
Please follow instmetions given on the OMR Answer Sheet mSELhEKM-f

979914. If R. JiR. Tiff yfiihl 971 IJIcR 4t
L

It is explicit from the above that there is no express instruction given 

candidate that overwriting of roll number and not darkening the 

circles would entail cancellation of candidature/respective paper.

(ii)

to the

ii
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1(iii) Even the instruction at Sri. No. 9 that "you mark only one answer for 

each question" did not contain any clause that darkening of one circle after
j]

whitening the previously darkened circle or overwriting in the answer,

would entail cancellation of the candidature or paper.
■j

(iv) The OMR sheet as handed over by the Ld. Counsel for the respondents

depicts that SI. No. 38 and 69 clearly indicate the option chosen by the
A

applicant leaving no room for any doubt. There is some overwriting of the

digits in the square provided for entering the roll number but darkening of

■■

the circles are absolutely in order.

Since Paper-1 has not been evaluated for wrong reasons as explained7.

above, we direct the authorities to consider making an honest endeavour to get
■!<

Paper-1 evaluated and based on the evaluation to grant appropriate benefit to the

applicant as per rules, if nothing else stands in the way. Let the entire.exercise be

’

completed within a period of three months from the date of receipt of a copy of I

this order. !'

With the above observation and directions, the O.A. stands disposed of. No8.

costs.
IE !

(Bidisha Bafierjee) 
Member (J)

(Dr. Nandita Chatterjee) 
Member (A)
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